RAJYA SABHA [12 March, 2001]

immediately measures and steps should be taken to save the Mills
from closure.

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, |
associate myself with him.

SHRI JIBON ROY (West Bengal): Sir, | associate myself with

him.

SHRI M. P. ABDUSSAMAD SAMADANI (Kerala): Sir, | also
associate myself with him.

SHRI N. K. PREMACHANDRAN: Sir, it may be noted that the
final hearing on this matter is on 30-3-2001.

MR. CHAIRMAN: NO. Nothing more.

SHRI N. K. PREMACHANDRAN: If no Government attorney
appears before the BIFR and no assurance is given that the Mills will
be revived, all the five mills in Kerala will be closed.

MR. CHAIRMAN: That is all right.
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Generation and allocation of power to Rajasthan

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, in terms of the
Indus-Water Treaty and consequent agreement on sharing of the
waters of Sutlej, Ravi and Beas rivers, Rajasthan has lodged claims
for share in power generation in Thein, Anandpur Sahib, Mukerian,
U.B.D.C. Stage-ll and Shahpur Kandi Hydro Electric Projects. The
Government of India may refer the claims of Rajasthan for share of
power in the above five projects to the Supreme Court for its opinion.
The Ministry of Petroleum and Natural Gas, Government of India, may
be requested to fix the price and the transportation charges at a
reasonable level, by notifying a special price for the use of natural gas
resources in Rajasthan. | impress upon the Ministry of Petroleum and
Natural Gas to allocate additional gas for the Ramgarh Extension
Project. Also, the Government may give techno-economic clearance
for the installation of additional units at Ramgarh. The Government of
India should impress upon the Government of Himachal Pradesh for
Rajasthan's share, as per the agreement dated 30.06.1984, in the Kol
Dam Hydel Project. In case the project is handed over to NHPC, then
the Government of India should consider allocating Rajasthan's share
as per the agreement, to maintain the sanctity of Inter-State
agreements. Further, in order to settle long- standing Inter-State
disputes on sharing of power from hydro-electric projects, it is
proposed that an Inter-State Tribunal be constituted consisting of
eminent engineers, headed by a judge of a High Court or the
Supreme Court. | urge upon the Govemment to take effective steps
for generation and allocation of power to the State of Rajasthan.

Need to abolish child labour

MISS MABEL REBELLO (Madhya Pradesh): Sir, there is an
urgent need for the elimination of child labour and enactment of a
separate legislation to form a commission on child labour at the
Government of India as well as at State levels.

As per the reports of the Government of India, the total
number of
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